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{OP aJ COJ RT} 

CENTRAL PllMINISTRA1IVE TRIBJNAL, ALLAHAB/.Q BENCH, 

ALLAHABAD. 

D"ted: Allahabad, the 21st day of December, 2CXX> 

Coram: Hon' bl e Mr. Just ice R. R.K. Trivedi, VG 

Hon'ble Mr· S.Dayal, rlv1 

Orig i nal Application No.1200 ,of .. 1995 
------~--........ ~---~--~~--~;..._-=----~--...-

l. .Sri Virendra Kunar, s/ o Miidho Ram, 

aged about 27 yrs., r/ o 37/ l, Babu Purwa Colony, 

Kanpur {S. H. 0./ 339}. 

2. Sant Lal, aged ab out yrs, 

s/ o late Sri Mansha &m, 

r/ o H. N.133/96-B, Rattu Pu.rwa, 
Transport Nagar, Kanpur (S.H.0./340) • 

3. Dinesh Kunar, aged about 28 yrs., 

s/ o Sri Ran Krishna Shukla, 
r/ o Barr a South ( Ka rr ay), 

H No • .104, Kanpur ( S. H. O. 341) • 

4. Rem Krishna Ram, aged about 23 yrs, 

s/ o Sri SUbedar Ran, 

r/ o JJ3/6, Sakhet Labour Colony, 

Dada Nagar, Kunpur (S.H.0./344). 

5. Raju Kur·il, aged about 28 yrs, 

s/o Sri .:ihyan Lal, r/o Bania Bazar, 

Chakeri !bad, Cuntt. Kanpur ( S. H. 0./345 ). 

6. Roop Chandra, aged about 27 yrs, 

s/ o Sri Kishori Lal Gautan, 

7. 

8. 

r/o 14/19, Civil Lines, Kanpur {.sHC/'346). 

Sunil Ktmar IWasthi, aged abou~ 27 y rs., 
s/ o Sri Rddhey Shyan Avasthi, 
r/ o 86/ l04, Ram Purwa, Kanpur ( S. H. 0./348). 

Prem Chandra Pal, aged about 27 years, 

s/ o S1i Heer a Lal Pal, 

r/ o 46 K Lal Kl.lnt i Bazar, 

C..ntt. Kanpur (~.H.0./349). 

• • • • 

(By Advocate .Sri B. N. Chat urvedi) 
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Versus 

l. Union of India, through the $ecretary, 

Min is try of Defence, .::t>uth Block, 
NEYJ Delhi. 

2. The '"' · C. ib C., Head Quarter Ma int en an ce Corp., 
I.A.F., Vayu Sena Nagar, Kanpur i 44007. 

3 •. Ac's Branch, 
Army Headquarte r s, D. H. Q P.O., 

N~ Delhi. 

4. Commandant, 
7, Air Force Hos~ital, 

Cantonn ent, Kanpur. 

(By hCivocate ~ri s.c. Tripathi) .. Respondents. 

O R DE R ------
( By HCTI' ble Mr.Justice R. H.K. Trivedi, VC) 

By this application u/s 19 of the Adninistrative 

Tribunals Act, 1985 the applicants have prayed for a 

direction to the respond~nts to consider their absorption 

on regular and pennanent posts in the department. 
-<"- bai::1.. """" 

The applicants are serving on casuii~ tinder the 

Respondent no.4, Canmandant, 7, Air For ce Hospital, 

Gantorment, Kanpur
1 

as rlnti-Maleria Las cars. It is 

cl aimed that they were engaged on different dates 

fran Ma r ch, l9SO to Ma r ch, 1991. The learned counsel 

for the applicant has submitted that more than lD yrs. 

have passed the applicants are serving as Anti-Maleria 

Lascars, but their cl ajm hss not yet been considered 

for absorption on regular basis in the department. 
~\ 

The learned counsel for the applicants h .. ~invited 

our attention to the order of thi s Tribunal pass ed 

in OA no. 953 of 1999 (Annexure No. 6 to the o. A.) and 

o. A. No.1443 of 1992 (Annexure No. 7 to the O.A.). 
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By the aforesaid or ders, this Tribunal gave the 

following nature of directions:-

" Thus, the petition is, the ref ore, disposed 
of with a direction to the Respondents 
that t he case of the petitioner shall be 
con s i dered by the Resp ondent no. 2 for 

appointment and absorption as Anti-Maleria 
L0 scars and other ~lleged posts against ~ 

the newly created vacancies within a period '\.. 

2 . 

of 2 months f ran the date of receipt of a 
copy of this o.rder bearing in mind this 

Tribunal' s interjm order d ated 7. ll. 99. n 

We have hea.rd the counsel for the Respondents 
<'- ~ 

al s o ~erused 
~ ·~ I "'-

the counter affidavi t filed ""';~ t:~t and 

t he cl a:im of t he applicants. Hcwever, we do not 

find any substance on ~·,hich b asis it may be said t hat 

the applicants are not entitled fo r the sjmilar 

relief, excep t t hat t he applicants have approached 

this Tri bunal in 1995, whereas t he applicants in t h e 

afore said two OAs had approached earlier . The learned 

couns el fo r t he applicants has s ubmitted that sane 

of the applicants i n t he ea rlier OAs are junior 

to the present applicants and the Respondents while 

giving the benefit of absorption to thos e applicants, 

they ought to have considered the cases of t he p r esent 

applicants al~ In our opinion, 
V-

justice require~ that the applicants 

ends of 

may also be 

considered for absorption and regularisation, as 

given to other s ;imil arly s i tuated persons serving 

as Ant i -Mal eria Lascars. 

3. The application is accordingly disposed of 
with a direction to t he Respondent no.4 t o consider the 
c a se of t he applicants fo r absorption and regularisation 
as d one in other cases. No orde r as to cost$. 

fJ---· \."----:d--
A.M. V. C. 

Natty' 
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